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O""IL}*L:;‘LL‘ *.iiJ-iJu.l:u.-.L..‘Iu.\_, 0 149 o:.‘ 19920
iisho.e awiar waiena . 0dalrs applicants.

versas

Jnion of India { othexrs lespondento.

lon. ..r. Justice 5.C. Srivastava, V.C.
0a. _.r. . odaya, ado, _.erijer.

(Zon. l.r. Jus:ice U.C. orivestava, V.C.)

“he learned couansz2l Tor the anplicnts states
tiaat he will mangof coart Tee for each an. every
applicant. Let the paymont be ..zle, tlien the copy o
of ti.is order will be issued.

2. Jie anplicants cawve asproacted t.is Ifribunal
orayin, tiaat the bernefit of .ailay Joard circular
dated 6.2.1990 iscied ia tie cusc of voluatary
checiers/.icket Colliectors be ;siven to them and

they ..ay be consisered for appoint.ent on the past
of Voluntary Jiclzet Collectors/liciket Checters under
the saxne scliieme, pay anl lerus amd condikions as the
asrpointces o7 ‘he post of ¥oluntary/..obile 3ooiking
vlerks.

3. <ie applicants were enzzced on vari as lotes

-

as Uiclzet Collactors/Ticet Clreclizrs Tor varisis lovs,
and tiey were disenzozed. Yhe Zailuar Loard issodr
circular dated 20.4.1965 for mgularisation of of

Volantary/..obile .ookiny Jlerks en_.oged under the
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schenme in w..ica the applicents were ajpointed,
acain a cirenlar daced 17.11,1986 was issued for
the te.porary arrcmgenents to aandle the rush of
nassangers anu spuct in booking/rzservation WOrk,
for diccontinuing the voluntary services of the
“olantary/dobile JSooiing .leris and ficzet Collecctors.
X sone of the incunsents wio were dis-engaged, filed
asplications wefore vurious se:cied@ of the Tribunal
and their cases were allowed ond they were 3ooking
Clerks and not the Jicket Collectors. The licket
' ‘ Coliectors also filed applications. rhe applican:s
n the present caceff ave ciaiucd that they be treated
at par wita the casec of Volmntury/.lobile 3ooking
clerks/ icitet Coll ctors. Jnis ratter has ongaged
our attention in the case of 'Lalji Shukla and others
vs. Union of India > others' (0.A. ¥o. 131 of 1991
decided on 17.11.92 at Allanabad) and agaih in
Relie vaini vs, Ynion of India (0... 110,308 of 1992
decided on 30.3.93 at Lucimiov Jenchi),ia waich the
I3 follouing direction was issued:
* "luc respons:n.s are direcced to consider
and analysec the cese of ..obile ticxet Collect-
ors and to find out if any scheme can »e
framel vy hen by laying courn & narticular
critereia for re-eunyci;ing them on casual or
i daily
/basis. Let tho schene be freoed yithin a
neriod of two =months Zr:a: th. 4 te of
commnication of tals order!

the abhove directions are bein. issued in this case
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also. The casc 07 the applicants for regularisation

may also be considerzd,.

4 Applicotinr stands disposad of as above with

no ordar as to e¢osts, /

Adn. ..ewber. Vice Chairman.

Luclkmnoy: Dated: 30.4.93.



